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(7) qaadit Iu—aRell # B0 a1 & gfcidger B gY 1 STHRT BT T
JSH Al Ve Fan & eg Face gRT & T ufdaa ufife @
T H ST STQT (TR IT RATH & wU § A7 fhdl 3 Afq A) & &I
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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1
No. 155/XC-S-1-21-09S-2021
Dated Lucknow, March 16, 2021
NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Shiksha Seva
Adhikaran Vidheyak, 2021" introduced in the Uttar Pradesh Legislative Assembly on February 18, 2021.

THE UTTAR PRADESH EDUCATION SERVICES TRIBUNAL BILL, 2021
A
BILL

to provide for the establishment of Education Services Tribunal for effective
and expeditious adjudication of disputes involving service matters of teachers and non-
teaching employees of non-government aided colleges governed by the Uttar Pradesh
State Universities Act, 1973 and non-government aided secondary educational
institutions, secondary sanskrit educational institutions, non-government aided junior
basic schools and Junior High Schools and the schools of the Uttar Pradesh Basic
Education Board and for matters connected therewith or incidental thereto.

IT Is HEREBY enacted in the Seventy second Year of the Republic of India as
follows:-

Short title, 1. (1) This Act may be called as the Uttar Pradesh Education Services Tribunal

extent and Act, 2021.
commencement

(2) It shall extend to the whole of Uttar Pradesh.

(3) It shall come into force on such date as the State Government may, by
notification in the Gazette, appoint in this behalf.
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2. In this Act, unless the context otherwise requires,-
(a) "Act" means the Uttar Pradesh Education Services Tribunal Act, 2021;

(b) “Bench” means a Bench of the Uttar Pradesh Education Services
Tribunal;

(c) “Chairperson” means the Chairperson of the Tribunal;

(d) “Chief Justice” means the Chief Justice of the High Court of Judicature
at Allahabad;

(e) “District Judge” means a District Judge within the meaning of the
Bengal, Agra and Assam Civil Courts Act, 1887,

(f) “Educational Institution” means a non-government aided college
governed by the Uttar Pradesh State Universities Act, 1973 (Act no. 10 of 1973)
or an aided Intermediate College or a High School recognized by the Board of
High School and Intermediate Education, Prayagraj or by the Uttar Pradesh
Secondary Sanskrit Education Board, or a school of the Uttar Pradesh Board of
Basic Education and includes an aided Junior Basic School or Junior High
School recognized by the Uttar Pradesh Board of Basic Education;

(g) “Legal Representative” means a person, who in law represents the
estate of the deceased person and includes a person in whom the right to receive
pensionary, retirement, terminal or other benefits vests;

(h) “Management” means a Committee of Management constituted in
accordance with the scheme of administration, if any, and includes the Manager
or a person vested with the authority to manage the affairs of an educational
institution;

(1) “Member” means a Judicial or an Administrative Member of the Tribunal
and includes the Chairperson and the Vice-Chairperson thereof;

() “Non-teaching employee” means an employee of a non-government
aided college governed by the Uttar Pradesh State Universities Act, 1973 (Act
no. 10 of 1973) or an employee of an aided Intermediate College or a High
School recognized by the Board of High School and Intermediate Education,
Prayagraj or by the Uttar Pradesh Secondary Sanskrit Education Board, other
than a teacher in respect of whose employment maintenance grant is paid by the
State Government or a non—teaching employee of a school of the Uttar Pradesh
Board of Basic Education;

(k) “Presenting Officer” includes an Assistant Presenting Officer
appointed by the State Government;

(1) “Service matter” means a matter relating to conditions of service of a
teacher or a non-teaching employee;

(m) “Tribunal” means the Uttar Pradesh Education Services Tribunal
established under section 3;

(n) “Teacher” means a principal or any other teacher of a non-government
aided college governed by the Uttar Pradesh State Universities Act, 1973 (Act
no. 10 of 1973) or a Principal, a Head Master or any other teacher of an aided
Intermediate College or a High School recognized by the Board of High School
and Intermediate Education, Prayagraj or by the Uttar Pradesh Secondary
Sanskrit Education Board in respect of whose employment maintenance grant is
paid by the State Government or a person employed for imparting education in
Junior Basic School or Junior High School of the Uttar Pradesh Board of Basic
Education.
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Establishment 3. (1) The State Government shall, by notification, establish a Tribunal to be
fjfttt::Pra desh called the Uttar Pradesh Education Services Tribunal, headquarter of which shall be at
Education Lucknow. The Tribunal shall discharge its functions in Lucknow for three days, and in

Services Tribunal ~ Prayagraj for two days in a week.

The Chairperson may, by direction, appoint the day and place from the
aforesaid to conduct the proceedings of the Tribunal.

The Tribunal shall follow the timing and holidays notified by the State
Government from time to time, unless the same is determined by the Tribunal.

(2) The Tribunal shall consist of a Chairperson, a Vice-Chairperson (Judicial),
a Vice-Chairperson (Administrative) and such other Judicial and Administrative
Members, not less than three in each category, as may be determined by the State
Government.

(3) A person shall not be qualified for appointment as,-

(a) the Chairperson unless he —

(i)  has been aJudge of a High Court; or

(ii) has for at least two years, held the post of Vice-
Chairperson (Judicial);

(iii) has been a member of the Indian Administrative Service
and has held the post of a Secretary to the Government of India or any
other post under the Central or the State Government equivalent
thereto, and has adequate experience in dispensation of justice;

(b) the Vice — Chairperson (Judicial), unless he-

(i) has held the post of District Judge or any other post equivalent

thereto; or
(ii) has, for at least two years, held the post of Judicial Member;
(c) the Vice — Chairperson (Administrative) unless he —
(i) has, for at least two years, held the post of an Administrative
Member; or

(i) has, for at least two years, held the post of Additional
Secretary to the Government of India or any other post under the
Central or a State Government carrying a scale of pay which is not less
than that of an Additional Secretary to the Government of India and has,
in the opinion of the State Government, adequate experience in
dispensation of justice;
(d) a Judicial Member, unless he has held the post of District Judge or

any other post equivalent thereto.

(4) An officer of Indian Administrative Service or an officer of the Provincial
Civil Service (Executive Branch) in the pay scale of Rs. 1,44,200-2,18,200 or above
shall be qualified for appointment as an Administrative Member provided he, in the
opinion of the State Government, has adequate experience in dispensation of justice.

(5) The Chairperson, Vice-Chairperson and every other Member shall be
appointed by the State Government in consultation with the Chief Justice for which
the proposal will be initiated by the State Government:

Provided that no person shall assume the office of the Chairperson, Vice —
Chairperson or other member unless he has resigned or retired from service in which
he was serving except the service as Vice-Chairperson or Member.

(6) The Chairperson, Vice-Chairperson or other Member shall hold office as
such for a term of five years from the date on which he enters upon his office but shall
be eligible for reappointment for another term of five years:

Provided that no Chairperson, Vice-Chairperson or Member, shall hold office
as such after he has attained:

(i) in the case of Chairperson, the age of sixty five years, and
(ii) in the case of Vice-Chairperson or a Member, the age of sixty two
years.
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(7) The Chairperson, Vice-Chairperson or a Member may, by notice in writing
under his hand addressed to the Governor, resign his office:

Provided that the Chairperson, Vice-Chairperson or a Member shall, unless he is
permitted by the Governor to relinquish his office sooner, continue to hold office until
the expiration of three months from the date of receipt of notice or until a person duly
appointed as his successor enters upon office or until the expiration of his term of office,
whichever is earlier.

(8) The Chairperson, Vice-Chairperson or any other Member shall not be
removed from his office except by an order made by the Governor on the ground of
proved misbehavior or incapacity after an enquiry made by the Chief Justice or such
Judge of the High Court as may be nominated by the Chief Justice in the prescribed
manner, in which such Chairperson, Vice-Chairperson or other Member, as the case may
be, has been informed of the charges against him and been given a reasonable
opportunity of being heard in respect of those charges.

(9) On ceasing to hold office, the Chairperson, Vice-Chairperson, or other
Member shall be ineligible for further employment under the State Government or any
local or other authority under the control of the State Government or any corporation or
society owned or controlled by the State Government:

Provided that a Vice-Chairperson or a Member shall, subject to other
provisions of this Act, be eligible for appointment as the Chairperson or as the Vice-
Chairperson respectively.

(10) On ceasing to hold office, the Chairperson, Vice-Chairperson or other
Member shall not appear, act or plead before the respective Tribunal on behalf of any
person.

(11) The salaries and allowances payable to the Chairperson, a Vice-
Chairperson or any other Member and other conditions of his service shall be such as
may be determined by the State Government from time to time.

(12) Where the Chairperson is unable to discharge his functions owing to
absence, illness or any other cause, or where any vacancy occurs in the office of the
Chairperson by reason of his death, resignation or otherwise, the Vice-Chairperson, and
where the Vice-Chairperson is likewise unable to discharge his functions or the office of
the Vice-Chairperson is also vacant, such other Member as the State Government may
by special or general order specify, shall discharge the functions of the Chairperson until
the new Chairperson assumes his office.

4. (1) The State Government shall determine the nature and categories of the
officers and other employees required to assist the Tribunal in the discharge of its
functions and provide to the Tribunal with such officers and other employees as it may
think fit.

(2) The officers and other employees of the Tribunal shall discharge their
functions under the general superintendence of the Chairperson.

(3) The appointment and other conditions of services of the officers and other
employees of the Tribunal shall be such as may be prescribed.

5. (1) Subject to the other provisions of this Act, a person who is or has been a
teacher or a non-teaching employee working in an educational institution and is
aggrieved by an order pertaining to a service matter within the jurisdiction of the
Tribunal, may make a reference of claim to the Tribunal for the redressal of his/her
grievance;
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Explanation: For the purposes of this sub-section, “Order” means an order
or omission or inaction of an educational authority under the Uttar Pradesh State
Universities Act, 1973 (Act no. 10 of 1973),the Intermediate Education Act, 1921
(U.P. Act no. 2 of 1921), the Uttar Pradesh Board of Secondary Sanskrit Education
Act, 2000 (U.P. Act no. 32 of 2000), the Uttar Pradesh Basic Education Act, 1972
(U.P. Act no. 34 of 1972) and the rules and regulations framed thereunder, or the order
of the Committee of Management of the educational institution or Secondary
Education Service Selection Board, Uttar Pradesh:

Provided that in the case of death of a teacher or non-teaching employee, his
legal representative and where there are two or more such representatives, all of them
may jointly make a reference to the Tribunal for payment of salary, allowances,
gratuity, provident fund, pension and other pecuniary benefits relating to service of
such deceased teacher or non — teaching employee.

(2) Every reference under sub-section(l) shall be in such form, be
accompanied by such documents or any other evidence and by such fee in respect of
the filing of such reference, and by such other fee for the services or execution of
process, as may be prescribed.

(3) On receipt of a reference under sub-section (1) the Tribunal shall, if
satisfied after such inquiry as it may deem necessary that the reference is fit for
adjudication or trial by it, admit such reference and where the Tribunal is not so
satisfied, it shall summarily reject the reference after recording its reasons.

(4) Where a reference has been admitted by the Tribunal under sub section
(3), every proceeding under the relevant service rules or regulations or any contract as
to redressal of grievances in relation to the subject matter of such reference pending
immediately before such admission shall abate, and save as otherwise directed by the
Tribunal, no appeal or representation in relation to such matter shall thereafter be
entertained under such rules, regulations or contract.

(5) The Tribunal shall not ordinarily admit a reference unless it is satisfied
that the teacher or non-teaching employee has availed of all the remedies available to
him/her under the relevant service rules, regulations or contract as to the redressal of
grievances.

(6) For the purpose of sub-section (5), a teacher or a non-teaching employee
shall be deemed to have availed of all the remedies available to him if a final order has
been made by the State Government, an authority or officer thereof or any other
person competent to pass such order under such rules, regulations or contract rejecting
any appeal preferred or representation made by such teacher or non-teaching employee
in connection with the grievance:

Provided that where no final order is made by the State Government,
authority, officer or other person competent to pass such order with regard to the
appeal preferred or representation made by such teacher or non-teaching employee
within 120 days from the date on which such appeal was preferred or representation
was made, the teacher or non-teaching employee, may, by a written notice by
registered post, require such competent authority to pass the order and if the order is
not passed within one month of the service of such notice, the teacher and non-
teaching employee shall be deemed to have availed of all the remedies available to

him.
Hearing of 6. (1) The Chairperson may from time to time constitute Benches consisting
rTef,irencle by the of two members for the disposal of such references of claims and other matters as may
ribuna

be specified by him/her.
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(2) It shall be lawful for the Chairperson to nominate himself as a member of any
such Bench.

(3) A Bench shall consist of a Judicial Member and an Administrative Member.

Explanation: For the purpose of this sub-section, the Chairperson, Vice-
Chairperson (Judicial) shall be deemed to be a Judicial Member and the Vice-
Chairperson (Administrative) shall be deemed to be an Administrative Member.

(4) The jurisdiction, powers and authority of the Tribunal may be exercised by
any such Bench and the jurisdiction, power or authority so exercised shall be deemed to
have been done by the Tribunal.

(5) The Chairperson may suo motu or on the application of a party to a reference
of claim, transfer a case from one Bench to another.

(6) Where the Members of a Bench are unable to agree, the matter shall be
referred to another Bench constituted by the Chairperson and the decision of latter Bench
shall be final.

7. (1) (a) The Tribunal shall not be bound by the procedure laid down in the Code
of Civil Procedure, 1908 (Act no. 5 of 1908) or the rules of evidence contained in the
Indian Evidence Act, 1872 (Act no. 1 of 1872), but shall be guided by the principles of
natural justice and subject to the provisions of this section and any rules made under
section 15 of the Act, the Tribunal shall have power to regulate its own procedure
(including the fixing of date and time of its sitting and deciding whether to sit in public
or in private):

Provided that where in respect of the subject matter of a reference, a competent
court has already pronounced a decree or passed an order or issued a writ or direction
and such decree, order, writ or direction has become final, the principle of res judicata
shall apply;

(b) The provisions of the Limitation Act, 1963 (Act no. 3 of 1963) shall
mutatis mutandis apply to reference under sections 5 and 6 as if the reference
were a suit filed in civil court so however, that: —

(1) notwithstanding the period of limitation prescribed in the

Schedule of the Act as aforesaid, the period of limitation for such reference

shall be one year;

(i1) in computing the period of limitation, the period beginning with
the date on which the teacher or non-teaching employee makes a
representation or prefers an appeal, revision or any other petition (not being
memorial to the Governor) in accordance with the rules or orders regulating
his conditions of service, and ending with the date on which such teacher or
non-teaching employee has knowledge of the final order passed on such
representation, appeal, revision or petition, as the case may be, shall be
excluded.

(2) The Tribunal shall decide every reference expeditiously and ordinarily every
case shall be decided by it on the basis of perusal of documents and representations or
oral or written arguments, if any.

(3) The Tribunal may admit in evidence, in lieu of any original document, a copy
thereof attested by a Gazetted officer or by a notary.

(4) The Tribunal shall not ordinarily call for or allow to adduce oral evidence,
and may, if necessary, require any party to file an affidavit duly sworn on oath.
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(5) The Tribunal shall, for the purpose of holding any enquiry under this Act,
have, subject to the provisions of sub section (1), the same powers as are vested in a
Civil Court under the Code of Civil Procedure, 1908 (Act no. 5 of 1908) , while trying
a suit, in respect of the following matters: —
(a) summoning and enforcing the attendance of any person and
examining him/her on oath;
(b) requiring discovery and production of documents;
(c) receiving evidence on affidavits duly sworn on oath;
(d) requisitioning any public record or copy thereof from any office
subject to the provisions of sections 123 and 124 of the Indian Evidence Act,
1872 (Act no. 1 of 1872);
(e) issuing commission for the examination of witnesses or documents;

(f) recording a lawful agreement, compromise or satisfaction and
making an order in accordance therewith;

(g) reviewing its decision;

(h) dismissing a reference for default or deciding it ex parte;

(1) setting aside an order of dismissal for default or an order passed by
it ex parte;

(j) passing interlocutory orders pending final decision of any reference
on such terms, if any, as it thinks fit to impose;

(k) any other matter which may be prescribed.

(6) No interim order (whether by way of injunction or stay or in any other
manner) shall be passed by the Tribunal in any proceedings relating to any reference
unless: —

(a) copies of such reference and application for interim order, along
with all the documents in support of the plea for such interim order are
furnished to the party against whom such reference is filed; and

(b) at least fourteen days’ time should be given to such party to file a
reply and opportunity is given to it to be heard in the matter:

Provided that the Tribunal may dispense with the requirement of clauses (a)
and (b) and may, for reasons to be recorded, make an interim order, as an exceptional
measure, if it is satisfied that it is necessary so to do for preventing any loss to the
applicant which cannot be adequately compensated in money, but any such interim
order shall, if it is not vacated earlier, cease to have effect on the expiry of the period of
14 days from the date on which it is made unless the said requirements have been
complied with before the expiry of the said period and the Tribunal has continued the
operation of that order.

(7) Notwithstanding anything to the contrary in the foregoing sub-sections, the
Tribunal shall have no power to make an interim order (whether by way of injunction
or stay or in any other manner) in respect of an adverse entry made by an employer
against a teaching or non-teaching employee.

(8) A declaration made by the Tribunal shall be binding on the claimant and
his employer as well as on any other teacher or non-teaching employee who has, in
respect of any claim affecting his interest adversely, been given an opportunity of
making a representation against it, and shall have the same effect as a declaration
made by a court of law.

(9) The order of the Tribunal finally disposing of a reference shall be executed
in the same manner in which any final order of the State Government or other
authority or officer or other person competent to pass such order under the relevant
service rules as to redressal of grievances in any appeal preferred or representation
made by the claimant in connection with any matter relating to his employment to
which the reference relates, would have been executed.
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(10) (a) The State Government may appoint a legal practitioner as the
Presenting Officer to present its case before the Tribunal,

(b) A teacher or a non-teaching employee may also take the assistance of
any other teacher or non-teaching employee and legal practitioner to present his
case before the Tribunal on his/her behalf.

(11) Any proceeding before the Tribunal shall be deemed to be a judicial
proceeding within the meaning of sections 193, 219 and 228 of the Indian Penal Code,
1860 (Act no. 45 of 1860).

(12) A reference or a reply to a reference or an application may be signed either
by the appointing authority or by the Presenting Officer; or where the appointing
authority is the Governor, by an officer not below the rank of Deputy Secretary
authorized by the State Government in this behalf and in the case of a local authority,
corporation or company, by the Chief Executive Officer or Secretary thereof, as the case
may be.

8. On and from the date from which any jurisdiction, powers and authority
becomes exercisable under this Act by the Tribunal in relation to service matters of
teachers and non-teaching employees working in an educational institution, no court
except the Supreme Court, shall have or be entitled to exercise any jurisdiction, power or
authority in relation to such service matters.

9. Without prejudice to the jurisdiction, powers and authority of the High Court
under the Contempt of Courts Act, 1971 (Act no. 70 of 1971) in respect of contempt of
courts subordinate to it, the Tribunal shall have and shall exercise, jurisdiction, powers
and authority in respect of contempt of itself as the High Court has, and may exercise, in
respect of contempt of itself and for this purpose the provisions of the Contempt of
Courts Act, 1971 shall mutatis mutandis, apply subject to the following modifications,
namely :-

(a) Reference therein to High Court, its Chief Justice and other Judges shall
be construed as reference to the Tribunal, its Chairperson and other Members
respectively;

(b) Reference to Advocate General in section 15 of the Contempt of Courts
Act, 1971 shall be construed as reference to the Public Prosecutor appointed by
the State Government under sub-section(1) of section 24 of the Code of Criminal
Procedure, 1973 (Act no. 2 of 1974) or any other law officer as the State
Government may by notification, specify in that behalf;

(c) An appeal against the order of the Tribunal under this section may be
preferred before the High Court within thirty days from the date of such order.

10. (1) Any person or authority aggrieved by an order made by the Tribunal, may,
within 90 days from the date of order, apply to the High Court for revision of such order
on the ground that the case involves a question of law.

(2) The application for revision under sub-section (1) shall precisely state the
question of law involved in the case. The High Court may also formulate the question of
law, or allow any other question of law to be raised.

(3) The High Court shall, after hearing the parties to the revision, decide the
question of law involved therein or if required to be determined afresh, the High Court
may send a copy of the decision to the Tribunal for afresh determination and the Tribunal
shall thereupon pass such orders as are necessary to dispose of the case in conformity
with the said decision.
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(4) The High Court may either confirm the order of the Tribunal with or
without modifications or set it aside or may, pending disposal of the revision, stay the
operation of the order subject to such terms, if any, as it thinks fit.

(5) The provisions of the Limitation Act, 1963 (Act no. 36 of 1963), shall
mutatis mutandis apply for filing of revision under this section

11. (1) All suits for the like relief, and all appeals, revisions, applications for
review and other incidental or ancillary proceedings [including all proceedings under
Order XXXIX of the First Schedule to the Code of Civil Procedure,1908 (Act no. 5 of
1908) arising out of such suits], and all applications for permission to sue or appeal as
pauper for the like relief, pending before any court subordinate to the High Court and
all revisions (arising out of interlocutory orders) pending before the High Court on the
date immediately preceding the appointed date shall abate, and their records shall be
transferred to the Tribunal and thereupon it shall decide the cases in the same manner
as if they were claims referred to it under section 5:

Provided that the Tribunal shall, subject to the provisions of section 8§,
recommence the proceeding from the stage at which the case is abated as aforesaid,
and deal with any pleadings presented or any oral or documentary evidence produced
in the court as if the same were presented or produced before the Tribunal.

(2) All appeals pending before the High Court on the date immediately
preceding the appointed date arising out of such suits shall continue to be heard and
disposed of by that court as heretofore, as if this Act has not come into force:

Provided that if the High Court considers it necessary to remand or refer back
the case under rule 23 or rule 25 of Order XLI of the First Schedule to the Code of
Civil Procedure, 1908 (Act no. 5 of 1908), the order of remand or reference shall be
directed back to the Tribunal instead of the subordinate court concerned and the
Tribunal shall thereupon decide the case or issue, subject to the directions of High
Court, in the same manner as if it were a claim referred to it under section 5.

12. The Chairperson, Vice-Chairperson and other Members of the Tribunal
and the officers and other employees of the Tribunal shall be deemed to be public
servants within the meaning of section 21 of the Indian Penal Code, 1860.

13. No suit, prosecution or other legal proceedings shall lie against the
Chairperson, Vice-Chairperson or Members or any other person for anything which is
done in good faith or intended to be done in pursuance of the provisions of this Act or
the rules made there under.

14. The Chairperson, Vice-Chairperson, and Members of the Tribunal shall be
deemed to be Judges for the purposes of the Judges (Protection) Act, 1985 (Act no. 59
of 1985) and the Judicial Officers' Protection Act, 1850 (Act no. 18 of 1850).

15. (1) The State Government may, by notification, make rules for carrying out
the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the following matters,
namely :-

(a) the powers and procedure of the Tribunal,

(b) the constitution and distribution of business among the
Benches of the Tribunal;

(c) the form in which a reference of claim may be made, the
documents and other evidence by which such reference shall be
accompanied, and the fees payable in respect of the filing of such
reference or for the execution or service of processors;
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(d) the salaries and allowances payable to and other terms and
conditions of service of the Chairperson, Vice-Chairperson, Members,
officers and other employees of the Tribunal;

(e) the financial and administrative powers of the Chairperson of the
Tribunal;

(f) any other matter for which insufficient provision exists in this Act
and the State Government considers provision in that behalf necessary or
expedient.

16 (1) If any difficulty arises in giving effect to the provisions of this Act, the Powerto

State Government may, by order, published in the Gazette, make such provisions not ?E—OV;
1nculties

inconsistent with the provisions of this Act, as appear to it to be necessary for removing
the difficulty:
Provided that no order shall be made under this section after the expiry of two
years from the commencement of this Act.
(2) Every order made under sub — section (1) shall be laid, as soon may be after it
is made, before both the Houses of State Legislature.

STATEMENT OF OBJECTS AND REASONS

In view of rapid growth of litigations involving service matters of teachers and non-teaching
employees of basic, secondary and higher educational institutions, there was an urgent need to provide a
mechanism for speedy resolution of their disputes in order to maintain and improve the quality of efficient
functioning of institutions of basic, secondary and higher education. It was decided to make a law to
establish an Education Services Tribunal for effective and expeditious adjudication of disputes involving
service matters of teachers and non-teaching employees of non-government aided secondary educational
institutions, secondary Sanskrit educational institutions, non-government aided primary and junior basic
schools, the schools of the Uttar Pradesh Basic Education Board and non government aided Degree
Colleges and for matters connected therewith or incidental thereto.

The Uttar Pradesh Education Services Tribunal Bill, 2019 was introduced in and passed by the
State Legislature in July,2019. Thereafter, the said Bill was reserved by the Governor for consideration of
the President. The said Bill is pending with the Government of India for Presidential assent, it has been
decided to take back the said Bill from the Government of India and incorporate certain amendments

desired in it and introduce a new Bill in place thereof.

The Uttar Pradesh Education Services Tribunal Bill, 2021 is introduced accordingly.

DR. DINESH SHARMA
Up Mukhyamantri,
By order,

J. P. SINGH-II,
Pramukh Sachiv.
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